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Title: Regarding increase of Salary, Allowances and Pension of Members of Parliament.
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SHRI PRANAB MUKHERIEE: Mr. Deputy-Speaker, Sir, in the morning, the hon. Members expressed their views and now Mr.
Lalu Prasad has also articulated in his own inevitable manner the feelings of the Members of Parliament. The Government is
fully aware of it.

As I have mentioned, we have received the recommendations of the Joint Parliamentary Committee (JPC), and the

Government will take its view. As per the practice, it will be made effective from the beginning of the 15t Lok Sabha.
Therefore, it will be done, and we will bring the legislation as early as possible and we will see &€} (Interruptions)

SHRI ADHALRAO PATIL SHIVAJI (SHIRUR): Why not today? ...(Interruptions)
SHRI PRANAB MUKHERIJEE : Let me complete. ...(Interruptions)

As per the Members Salaries and Allowances Act of 1954, this is to be brought in as a piece of legislation to be approved by
the Parliament through the amending rules. Therefore, a legislation is needed and we will try to bring the legislation in this
Session itself. The Members need not be worried over it, but it is not possible for me to give the details before the decision
has been taken by the Government.

There is a system how the Cabinet functions and all of you are fully aware of it. Therefore, it is not possible for me to state
as to what would be the final outcome, but we are fully aware of the sensitivity of the issue and the recommendations of
the JPC of the Members, Salaries and Allowances will get fully reflected in the decision taken by the Government. Thank
you, Sir. ...(Interruptions)
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I am sorry, my Hindi is not that good, but from impromptu, I wanted to convey that the recommendations of the Committee
are to be implemented by amending the Act of 1954. That is why legislation is necessary.

SHRI LALU PRASAD : We are ready.

SHRI PRANAB MUKHERJEE: You are ready, but the Government will have to bring the legislation. This cannot be done by a
Private Member's Resolution or legislation. The Government will have to bring the legislation. We will bring this legislation.
Thank you.
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to amend the Act and give it the legality required. This Bill has already been circulated. If you bring the Bill tomorrow,
within two minutes, we will clear that.



